425.

Title Deed of Properties

SH. NEERAJ SHARMA, M.L.A. : Will the Deputy Chief Minister be pleased
to state the law under which the title deed of properties situated with in Lal

Dora has been executed by Sarpanches in State ?

DUSHYANT CHAUTALA, DEPUTY CHIEF MINISTER, HARYANA

After finalising the maps of abadi deh (Lal dora) under section 26 of the
Haryana Panchayati Raj Act, 1994 (Haryana Act No.11 of 1994) and rule 14 of
the Haryana Panchayati Raj Rules, 1995, the title deed of property deeds with
in abadi deh, i.e. Lal Dora have been registered under section 17 of the
Registration Act, 1908 (Central Act 16 of 1908) by the registering officers

concerned.
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